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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

TUESDAY, THE TENTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT APPEAL NO: 1078 OF 2024

writ Appeal under crause 15 of the Letters patent preferred against the order
dated. 18-03-2024, Passed in wp.No.2g65 of 2024 on the fire of the High court.

Between:
1. H.yderabad Metropolitan Development Authority H|\,4DA, Rep by itsMetropolitan Commissioner. Ameerpet. Hyderabad
2. Dtrector and Planning Deparlment. Hyderabad Ll:tr-ccolrtan Development

Authority HMDA

AND

1

2

...APPELLANTS/RESpONDENT No.2 and 3

Y/: t.B1)rr-D-ql"ioqers,, rep by its^rVanaging_partner S Jeevender Reddyr/o b trat .Keody aged about 40 years Occ Business No 310611t2Bowrampet Villaqe Dundioar Gandimaisamma lvlandar Nnedchai Mrrk;lgl;
District Telangani State.

...RESPONDENT/lit/RIT PETITIONER

The State of Telangana, represe
Administration and Urban Develo

y. its Municipal Secretary Municipal
Authority A,4A and UD bepartm6nt

nted b
pment

Secretariat Hyderabad

3. Dundigal Municipality, rep by its commissioner, Ir/edchar Markajgiri District
4. The Hyderabad Growth Corridor Limrted (Not necessary party), Rep by itsManaging Director, Nehru Outer Ring Road Authorrty. Hyd'e iaOal"

...RESPONDENTS

lA NO: 2 OF 2024

Petition under section 151 cpc praying that in the circumstances stated
in the affidavit filed in support of the petitron. the High court may be preased to
suspend the order dt. 18.03.2024, passed by the Learned Single Judge in W.p.
No. 2865 of 2024.
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Counsel for the Appellants: M/s. D.MADHAVI, SC FOR HMDA

Counsel for the Respondent No.1: SRI S.SRIDHAR -

Counsel for the Respondent No.2: SRI E.VENKATA REDDY,
GP FOR MCPL ADMN & URBAN DEV.

counsel for the Respondent No.3: sRI B.JAGAN MADHAV RAo, sc FoR McpL

The Court delivered the following: JUDGMENT
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THE ON'BLET CHIEF IUSTICEAIOK ARA.DHE

AND

THE HON'BLE SRI TUSTICE J.SREENIVAS RAO

Writ APPeal No.1078 of 24

IUDGMENT, (P?r thc Hoz'bb rhc Chbf Jrctia Alok Aradhel

Ms.. D. Madhavi, Iearned Standing Counsel for

Hyderabad Metropolitan Development Authoriry Qrereinafter

referred to as 'HMDA) appears for the aPpellants.

Mr. S.Sridhat, learned counsel for respondcnt No 1

Mr. E.Venkata Reddy, learned Government Pieader for

Municipal Administration and Urban Development

Dcpartment appears fot respondent No.2-

Mr. BJagan Madhav Rao, Iearned Standing Counscl for

Nlunicipalities apPears fot respondent No.3

2. Heard on the question of admission.

3. In this intta court appeal, the appellar.rts- HN{DA has

assailed the validity of the order dated 18.01.202'1, passcd bv a

learned Single Judge by which the rvrit perition preterrcd br

rcspondent No.1 zz1. ,W.P.No.2865 of 2021 has been disposed
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of with a direction to the appellants to reconsider the

application for grant of building permission submitted by

respondent No.1.

4. Facts giving rise to filing of this appeal briefly stated are

that responclent No.1 approached HMDA and submitted an

applicadon ot 1l .03.2022 for grant of building permission for

construction o[ rrvo blocks consisting of two cel]ar * ground

floor | 5 upper floors. H owever, the aforesaid applicadon

submitted bv rcspondent No.1 failed to evoke any respoflse.

Re sponcle nt No.1 thereafter obtained information under rhc

Riehr to Iniirn.rrarion Acr,, 2005, that appellant No.2- Director

ancl I)larrnLns Department has submitted a report

datcd 16.t11.1022 to the Special Chief Secetary,, Municipal

r\dministlation and Urban Development Department

(rcsponcle'ru \o.2 in rhe writ perition) wherein it was statecl

rhar rhc slrc ()r) r.',fiich respondent No.1 proposed to undcrtakc

consrnlcuorr clocs nor opcn onto the service road directlv ancl
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access to the serrrice road is provided vra old existing road,

which is not identified as a grid road or radial road

5. Respondent No.1 thereupon filed the aforesaid writ

perition seeking direction to the appellants as well asa

respondents No.2 to 4 hereh to accord building permission to

it. fhe said writ petition has been disposed of with the

directjon to HMDA to reconsider the building applicauon

submitted by respondent No.1. Flence, this appeal.

6 Learned counsel for the appellants submitted that the

learned Single Judge has failed ro take into accounr

C).().N{s.No.470 Municipal Administrarion and Urban

L)evelopment (t) dated 09.07.2008.

1 . We have considered the submission made br, learncd

counsel for the appellants.

fl. ( )n perusal of paragraph '1,2 of the irnpuunecl ordcr

passed bv the learned Single Judge, it is cvidenr that rhe
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aforesaid Government Order has been considered by the

learned Single Judge. The learned Single Judge has held that

HMDA, while dcaling with the prayer for grant of building

permission, is required to consider whether the site for which

permission has bccn sought for does not open direcdy onto the

ORR or radial road and access wili not be allowed onto the

service road o[ the ()RR drecdy. Learned Single Judge further

heid that in similar circumsrances direct access was granted to

Sri Ganapathr Sachidananda Avadootha Peetha Trust vide

G.O.Rt.No.522 clatcd 04.08.2022. Learned Single Judge

drerefore, has clirccred the appellants to reconsider the

apphcador.r filcd br respondcnt No.1 for grant of building

peffrus s1()lr

9. 'I'herclore, rhc in'rpr-rgned order dated 18.03.2024, passed

by the learncd Srnsic .[udee in W.P.No.2865 of 2024 does not

suffer frorn anl in tirrnin' u.arranting interference of this Court

in exercisc oi its pot'cr undcr the letters patent.
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10. For the aforemendoned reasons, we do not find any

merit in the writ appeal. The same fails and is, hereby,,

dismissed. No costs.

As a sequei, miscellaneous petitions, pending if any, stand

closed

To,

SDI B. SAWAV THI
DEPUry REGIS R

//TRUE COPY//

SECTION OFFICER

One CC to M/s. D.tvlADHAVl, SC FOR HMDA [OPUC]

One CC to SRI S.SRIDHAR, Advocate [OPUC]

One CC to SRI B-JAGAN N/ADHAV RAO' SC FOR MCPL [OPUC]

TwoCCstoGPFORMCPLADMN&URBANDEV''HighCourtfortheState
oi ielangana at HYderabad [OUT]
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HIGH COURT

DATED: 1010912024

JUDGMENT

WA.No.1078 of 2024

DISMISSING THE WRIT APPEAL,

WITHOUT COSTS
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